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India-Japan Co-operation on Scientific
Research

1128, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether it 1s a fact thal an
agreement has been signed Letween
India and Japan to esteblish a Board
of Scientists to co-ordinate resvarch
programme; and

(b) if so, in which fields of science
this facility will be extended?

The Minister of Education (3hri
M. C. Chagla): (a) From available
information no such agreement has
been signed,

(b) Does not arise.

Assistants’ Grade Eximination

1129. Shri Basumatari: Wil the
Minister of Home Affairs be pleased
to state:

(a) whether all the candidales dec-
lared succesful in the As=zistantz’ Grade
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Examination held in Darember, 1862
by the UP.S.C. have b‘een absorbed
in the service;

(b) if not the reasons therefor and
when they are likely to be absorbed;
and

(¢) whether it is a fact thut the
U.P.S.C. is also holding anothcr Assis-
tants’ Grade Examination in Decem-
ber, 19637

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b): No candidalcs were dec-
lared successfu] as such by the U.PS.C,
The Commission only published the
names of candidates whu cbtained the
first 152 places in order of merit. All
these candidates except 3 havos been
nominated to various Cadres ard their
appointments are in progress. The
remaining 3 are eligible for appoint-
ment only to a particuler Service, to
which they cannot bz appointed be-
cause of their low rank=.

(e) Yes, Sir.

12 hrs.

CALLING ATTENTION TOo A
MATTER OF URGENT PUBLIC
IMPORTANCE

PERMISSION FOR ovr:nmf:m OF NON-
CHINESE AIRCRAFT CARRYING THE
Curmvese PrRemIER AND ViceE-PrREMIER

. Shri Kapur Singh (Ludhiana): I
call the attention of the Prime M:nis-
ter to the following matter of urgent
public importance and I request that
he may make a statement thereon:

“The Government's decision re-
garding Chinese request for per-
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mitting the overflight of two non-
Chinese aircraft carrying Mr.
Chou En-lai ang Mr. Chen Yi.",

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, on the 27th Novem-
ber, 1963, our Charge d’affairs in
Peking was informed by the Chinese
Foreign Offices that Vice-Premier
Chen Yi would be proceeding to
Kenya at the invitalion of the Gov-
ernment of Kenya to attend the In-
dependence Celebrations on behalf of
the Chinese Government. Qur Charge
d'affairs was further informed that
the journey would be made by a
special chartered BOAC aircraft from
Rangoon to Karachi, overflying India
on the 9th or 10th December. The
Chinese Foreign Office expressed the
hope that the Government of India
would give facilities for the overflight

On the 30th November, our Charge
d’affairs was also informed by the
Chinese Foreign Office that Premier
Chou En-lai would be proceeding to
Cairo on a visit around the middle of
December. It ig understood that the
party would travel by two charterad
KLM aircraft from Rangoon to Cairo
over India. The Chinese Govern-
ment requested for the Government
of India’s permission for the over-
flight.

After careful consideration, the
Government of India decided to gc-
cede to the request of the Chinese
Government for permission of over-
flight of these two aircraft. An im-
portant factor taken into considera-
tion while making this decision was
that the aircraft are not of Chinese
origin and belong to international
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normally

It may be stated that the permis-
sion for the overflights has been ac-
corded subjeet to the usual conditions
of requiring the aircraft to follow
specified routes and stipulated heights.
It is customary in such cases of the
travel of VIP's for overflights to be
permitted without requiring the gair-
craft to land at one or other of the
customg air-ports in India,
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Shri Kapur Singh: I would ask from
the Prime Minister whether, before
according this permission, he duly
took into consideration the likelihood
that the African peoples and others
might construe it as a continuation of

our weak-kneed policy of appeasement
of the belligerent Chinese?

Shri Jawaharlal Nehru: Every mat-
ter was considered. Ag to what the
hon, Member says, I think it is not
cirrect; nobody considers an over-
fl.ght being allowed—it is normally
allowed—as a weak-kneed policy.
Fhe hon. Member will remember that
it was a Government of East Africa
which had invited the Chinese Vice-
Premier to go there and take part in
the Independence celebrations there,
and any other course adopted by us
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would have been very badly received
in the African countries,

Shri Himatsinghji (Kutch): Is it
true that some African Congressmen
wanted to overfly in a US Air Force
plane and they were not given per-
mission to take a similar route?

Shri Jawaharlay Nehru: Possibly
the hon. Member refers to an incident,
about which we had no knowledge.
We were not informed that the air-
craft was coming, nor—I believe—that
some Senators were in it. They did
not inform us at all and when they
arrived or were going to arrive some-
where—I think they were coming
from Bangkok—the local people - ask-
ed them whether they had taken per-
mission ete. Then, without informing
us. they went back to Bangkok. I
think he refers to that. Unfortunate-
ly, we had no information. We en-
quired from the American Embassy;
they had no information either.
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Shri P. R. Chakraverti (Dhanbad):
Keeping in view the deep concern
expressed by many prominen{ papers
and people of the country over this
question, wil] Government elucidate

the position whether such requests for
overflight are ever denied?

Shri Jawaharlal Nehru: N Sir. 1
do not remember any single case
where it has been denied. For ins-
tance, a request has come to us from
President Ayub Khan for flying over
India. We agreed to it,
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PAPERS LAID ON THE TABLE

RepORT OF THE INFORMAL GrOUP ON
Gowp ConNTROL

The Minister of Finance (Shri T. T.
Erishnamachari): I beg to lay on the
Table a copy of Report of the Informal
Group on Gold control. [Placed in
Library. See No. LT-2000/63.]

ANNUAL REPORT OF OiL AND NATURAL
Gas Commission, 1962-63

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): 1
beg to lay on the Table a copy of
Annual Report of the Oil and Natural
Gas Commission for the year
1962-63, under sub-section (3) of
section 23 of the Oil and Natural
Gas Commission Act, 1959. [Placed
in Library, See No, LT-2010/63.]

AMENDMENTS TO INDIAN ADMINISTRA-
TIve Service (Pay) Rures ETc.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-
vis): I beg to lay on the Table under
sub-section 21 of section 3 of the
All India Services Act, 1951:—

(i) A copy each of the following
Notifications making certain
amendment to Schedule III to
the Indian Administrative
Service (Pay) Rules, 1954:—

(a) G.SR. No, 1469 dated the
14th September, 1963.

21st September, 1963.

(¢) G.S.R. No 1624 dated the
12th October, 1963,

[Placed in Library. See No, LT-
2011/63.]

(ii) A copy of Notification No.
G.S.R. 1697 dated the 2nd
November, 1963 making cer-
tain amendment to Schedule
III to the Indian Police
Service (Pay) Rules, 1954,

[Placed in Library, See No. LT-
2012/63.]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTION

TWENTY-NINTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Twenty-
ninth Report of the Committee on
Private Members' Bills and Resolu-
tions.

12.15 hrs.
MOTION RE: FOOD SITUATION—
Contd.
Mr. Speaker: Further considera-

tion of the following motion moved by
Shri A. M. Thomas on the 2nd De-
cember, 1963, namely: —

“That the Food Situation in the
country with particular reference
to rice and sugar be taken into
consideration.”

The substitute motiong are also be-
fore the House.

Shri Kapur Singh (Ludhiana): We
want to know when the Minister will
be calleg upon to reply.

Mr. Speaker; 1 have extended the
time. One hour would be given to
private Members, and then the Minis-
ter would reply. Now it is 12°15. 1
will call him at 1.15,

Shri Shivaji Rao 8 Deshmukh
(Parbhani): In one hour hardly six
people can be accommodated,



